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[Shri Ram Niwas Mirdha]
Pbticc Services (Recruitment) (Third 
Asnendment) Rules. 1971 published in 
Notification No. G. S. R, 234 in Mysore 
Gazette dated the Sth August. 1971 under 
clause (5) of article 320 of the Constitution 
read with clause (c) (iv) of the Proclama­
tion dated the 27 March, 1971, issued by 
the President in relation to the State of 
Mysore, together with an explanatory 
memorandum. [Plaeed tn Library. See 
No.LT—1186/7J] ,

DECEMBER 1, 1971 IncrMsedDM. to (kivemmm  248
Servants

SHRI SAMAR GUHA (Comai): The 
statement made by the Prime Minister 
should be discuiied here also. Rajya Sabha 
spent the whole of yesterday discussing the 
situation and that statement. I do not 
know why we should be deprived of an 
opportunity, because things are deve­
loping fast both in Bengladesh and in the 
international sphere. Mr. Nixon has sent 
letters and many things are going on. 
Would you dircct the Government that 
next ^̂ -eek the statement of the Prime 
Minister must be taken into consideration?

Annuai. R e p o r t  or t h e  T b a d e  M a r k  
R e o m t r y
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^  I [Placed in Library. See No.

LT—11*7/71]

MR. SPEAKER : So far as this report 
i.< concerned, there is no Jamendment. 
About other things, you can send your 
suggestions.

SHRI S.M. BANERJEE (Kanpur) ; We 
have already taken a decision tliat after the 
12th, after the ordinances are passed, we 
will have a discussion on this. That deci­
sion has been taken by the Business 
Advisory Committee.

MR. SPEAKER ; The question is;

“That this House do agree with 
the Seventh Report of the Business 
Advisory CoramHtee presented t > 
the House on the 30th November, 
1971,”

12.33 brs. The motion was adopted

BUSINESS ADVISORY COM M nTEE 
S b v b n t s  R e p o r t

THE MINISTER OF PARLIAMENT­
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
I beg to move:

“That this House do agree with the 
Seventh Report of the Business 
Advisory Committee presented to 

. t h e  House on the 30th November. 
1971.”

12.34 br».

MATTER UNDER RULE 377] 

Payment or EnmaNoxd D. A. to
GOVKRMMKm BbRVANTS

SHRI S.M. BANERJEB (Kanpur): With 
yolir permission. Sir, I beg to submit that 
from the newspaper w ^ tls  yesterday, we
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came to know that about the question of 
DA which was referred to the Pay Commis* 
Sion, the Pay Ootnmitision has made a 
recommendation to the Government that 
Central Government employees getting 
upto Rs, 1250 be given an additional 
interim relief ranging from Rs. 8 fo 20 per 
month from 1st September, 1971, on the 
basis of 228 points. The matter was referred 
to the Pay Commission by the Govern­
ment, ahhoujjih we thought this was not 
neci'ssary. Anyhow, now that the Pay 
Commission has given iis recommendation, 
the Finance Minister should make a state­
ment immediately in this House about this 
matter. The Commission has also suggest­
ed that three months' nrears interim relief 
might be deposited in the Provident Fund 
account and the additional interim relief 
be paid in cash along with the salary for 
December, 1971.

Al the very ouiset, 1 should like to 
express my dissutisl'action over the meagre 
anujuiit recommended by the Pay Com­
mission for those employees who are get­
ting a very small salary and who are 
facing semi-starvation condition, viz.. 
Class III and Class IV employees. 
I hope the government will definitely 
revise this decision and give those emplo­
yees more than Rs. 8. which is recomnten- 
ded by the Pay Commission as that is 
totally inadequate. If that i.s done, I 
would like to make it clear tltat the All 
India Defence Employees* Federation and 
the Central Government employees of this 
country would welcome this decision of 
the govtrnment at a time when thoy are 
facing almost semi-starvation conditions, 
ir you pay the arrears in cash, it would 
definitely enable them to purchase winter 
clothing for their children in this weather. 
1 would say that the arrears should not 
be deposited in the provident fund but it 
should be paid in cash. The Finance 
Minister should make a statement either 
today or tomorrow in the matter because 
government have already taken enough

time. 1 will end by saying that the amount 
for class 3 and class 4 should be raised 
and the amount should be paid in cash. 
Sir, I would request you to direct the 
Sovornment to make a statement.

MR. SPEAKER : It is being taken 
note of by tho government.

12 36 hrs.

CONSTITUTION (TWENTY-FIFTII 
AMENDMENT) BILL

MR. SPEAKER : The House will now 
take up further consideration of the Con­
stitution Amendment Bill. As decided 
yesterday, we will have to conclude our 
work by 6‘.10 p.m. Wc have fixed two 
htnirs for the discussion on clauses and 
one hour for the last stage of the Bill. We 
will finish the discussion on the considera­
tion motion by 4 p.m. I have given time 
to  the Prime Minister to come here near 
about 4 p.m. for speaking.

SHRl P. K. DEO (Kalahandi) : 
More time should be given for the third 
reading.

MR. SPEAKER : We have given one 
hour.

SHRl P. K. DEO This is not sufli- 
cient.

MR. SPEAKER : 1 am very sorry. 
We cannot extend the time. There will 
be no lunch hour today. So, hon. Mem­
bers need not go away thinking it is the 
lunch our.

SHRl SHVAMNANDAN MISHRA 
(Bcgusarai) : Mr. Speaker, Sir, the

Law Ministry, to my mind, seems to be 
functioning under a consortium. That 
has been our experience during the life of 
the present Parliament. In this consortium


